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MR. DEPUTY CHAIRMAN: We shall now 
take up the clause by clause consideration of 
the Bill. 

Classes 2 to 4 were added to the Bill. 

Clause    5—Amendment    of   Fourth 
Schedule 

PROF.'M. B. LAL:   Sir,  I move: 

"That  at page  2,  lines  11   to   15 be 
deleted." 

Sir, the hon. Deputy Minister of Law has 
made certain observations. He agreed with me 
.that such a basic law should not be amended 
with retrospective effect. He also said that 
after amendment the Antarim Zilla Parishad, 
will be deemed as district board. Therefore, I 
would request him not to introduce the 
precedent by introducing this particular sub-
clause in this Bill. He should accept my 
amendment so that we may not be a party to 
passing a provision in the Bill with 
retrospective effect. 

My second point is that he agrees with me 
that officials should not form part of such an 
electoral college. He finds only certain legal 
difficulties. It is just possible that hurriedly, at 
this time, those difficulties may not be 
removed. I would request the hon. Deputy 
Law Minister to bring forward the necessary 
amendment to the Representation of the 
People Act and if necessary to the 
Constitution also, so that official members are 
never included by any State Legislature in this 
electoral college. 

With these words I would request the hon. 
Minister to accept my amendment so that, 
against his wishes, the Parliament may not be 
committed to passing a change in the basic 
law with retrospective  effect. 

The question was proposed. 

SHRI R. M. HAJARNAVIS: Sir, I oppose 
the amendment. There is only one sentence 
which I would say in support of my 
opposition, namely, this  is  only  an  
amendment to     sec- 

tion 27 which gives the constituency so that 
what we retrospectively give effect to is not 
the list of electoral authorities but only the 
constituencies which formed the basis from 
1st February 1960. Therefore, this retrospec-
tiveness is merely declaratory. 

MR. DEPUTY CHAIRMAN: I shall now 
put  the  amendment  to  vote. 

PROF. M. B. LAL: It is a very important 
measure concerning the Uttar Pradesh and I 
would rather like a division be sought on this 
so that the citizens of U.P. may know who 
were for the amendment and who were against 
it. 

MR.  DEPUTY     CHAIRMAN:     The 
question is: 

"That at page 2, lines 11 to 15 be 
deleted." 

(After taking a count), 

Ayes : 16 Noes  
: 65 

The motion was negatived. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That clause 5  stand part of the Bill". 
The motion was adopted. 

Clause 5 was added to the Bill. 

Clause 1, the Enacting Formula and the  
Title  were  added to the  Bill. 

SHRI R. M. HAJARNAVIS: Sir, I move: 

"That the Bill be passed." 

The question was put and the motion, was 

adopted. 

THE  APPROPRIATION   (RAILWAYS)   
NO. 3 BILL,  1960. 

MR.   DEPUTY     CHAIRMAN:     We 
shall now take up the Appropriation 
(Railways) No. 3 Bill, 1960. We will have to 
sit till we finish the remaining three Bills. The 
House may have tO' sit a little late, if 
necessary. 
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THE DEPUTY MINISTER OF RAIL-

WAYS (SHRI SHAH NAWAZ KHAN): Sir, I 
move: 

"That the Bill to provide for the 
authorisation of appropriation of moneys 
out of the Consolidated Fund of India to 
meet the amounts spent on certain services 
for the purposes of Railways during the 
financial year ended on the 31st day of 
March, 1958, in excess of the amounts 
granted for those services and for that 
year, as passed by the Lok Sabha, be taken 
into consideration." 

The question was proposed. 

SHRI DAYALDAS KURRE (Madhya 
Pradesh): Mr. Deputy Chairman, Sir, I 
welcome this Appropriation Bill. While 
welcoming this, I would say a few words 
regarding the system of education in the 
railway schools. For the education of 
children, a hostel attached to an institution is 
most important. Especially in the S.E. Rail-
way, there are no hostels attached to the 
schools. When I put a question yesterday I 
was told that no high schools on the S.E. 
Railways has a hostel attached to it. It seems 
that the Railway Ministry is not paying 
proper attention to the education of the 
children of the railway employees. 

MR. DEPUTY CHAIRMAN: This is an 
Appropriation Bill and so you will have to 
confine yourself to the items  mentioned   
therein. 

SHRI DAYALDAS KURRE: In this Bill 
there is an item called working Expenses—
Miscellaneous Expenses. 1 would say that 
under the miscellaneous item some money 
could be provided for the construction of 
hostel buildings because these are most im-
portant for educating the children of the 
railway employees. So it is my suggestion 
that each and every institution run by the 
Railways, whether they are high schools, 
middle schools or colleges, must have a 
hostel attached to it. I do not want huge 
buildings to be constructed; some small 
build- 

ings would be enough for imparting education 
to those children who are poor because they 
could be kept there and given free meals and 
some of those who are unable to purchase 
books could also be provided with some books 
there. I suggest that a little amount at least 
should be kept apart for this purpose so that it 
would be very very useful for them. In the 
States, each and every educational 
institution—whether it is a school or a 
college—is provided with a hostel. So at least 
a little amount should be earmarked for this. 
This is my suggestion. 

MR. DEPUTY CHAIRMAN: This is for the 
amount spent in 1958 and all your remarks are 
off the mark. 

 

The excess as shown in the appropriation 
accounts was Rs. 508-91' lakhs, but the excess 
recommended! for regularisation by the Public 
Accounts Committee is Rs. 509-15' lakhs. 



 2493   Representation of the       [ 28 APRIL 1960 ]      People (Amdt.) Bill   2494
 

 
"But the excess recommended for 

regularisation by the Public Accounts 
Committee is Rs. 566-95 lakhs. The 
difference of Rs. 13-32 lakhs, represents 
certain expenditure pertaining to this grant." 

 

MR. DEPUTY CHAIRMAN: Shri Shah 
Nawaz Khan. 

SHKI SHAH NAWAZ KHAN: Sir .   .   . 

SHKI P. RAMAMURTI (Madras): Sir, I 
wanted to point out something very important. 
I think my name had been given. 

MR. DEPUTY CHAIRMAN: But you had 
given the name    for    something 
else. 

SHRI   P.    RAMAMURTI:    No,    Dr. 
Gour had given it. 

MR. DEPUTY CHAIRMAN: But I have 
called the Deputy Minister to reply. 

SHRI SHAH NAWAZ KHAN: Sir, the hon.  
Member,  Mr.  Kurre,  raised 
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the subject of education in connection With 
Railways. Sir, as he is no doubt aware, 
education is a State subject and the primary 
responsibility for education devolves on the 
State Government itself. Nevertheless, we 
have not shirked our responsibility in 
providing better educational facilities in areas 
where the State Governments do not have 
proper arrangements. We have a number of 
high schools situated in railway colonies 
where there are no other educational facilities. 
Those schools cater for {he education of the 
children of railway employees living in those 
colonies. Therefore, it is not necessary to have 
any hostels for them, because they are living 
in these colonies. I presume that he is aware 
that we have already a scheme in operation 
where we have started subsidised hostels in 
which children of railway employees are 
admitted and the children of those who are 
drawing smaller salaries have their fees sub-
sidised. 

Shri Niranjan Singh raised the question as 
to why we did not foresee these excesses and 
why we had to go in for excess grants. Sir, the 
whole question was thoroughly scrutinised by 
the Public Accounts Committee and all the 
details were furnished to them and it is as a 
result of their recommendations that we are 
regularising it. 

SHRI NIRANJAN SINGH: May I know 
whether you had made provision in the 
Budget for these amounts? You may change 
the heads, but I "want to know whether you 
had made provision in the Budget before ex-
pending this amount. 

SHRI SHAH NAWAZ KHAN: Sir, "• these 
excesses have been explained in detail in the 
Appropriation Accounts for the year which were 
laid on the Table of both Houses of Parliament 
on the 8th May, 1959. All these - accounts, as I 
have already stated, "were examined by the 
Public Accounts Committee who were supplied 
with comprehensive explanations for these 
excesses. That is all I have got to say, Sir. 

MR.  DEPUTY  CHAIRMAN:       The 
question is: 

"That the Bill to provide for the 
authorisation of appropriation of moneys 
out of the Consolidated Fund of India to 
meet the amounts spent on certain services 
for the purposes of Railways during the 
financial year ended on the 31st day of 
March, 1958, in excess of the amounts 
granted for those services and for that year, 
as passed by the Lok Sabha, be taken into 
consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: We shall now 
take up the clause by clause consideration of 
the Bill. There are no amendments. 

Clauses 2 and 3 and the Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI SHAH NAWAZ KHAN: Sir, I move: 

"That the Bill be returned." 

The question was put and the motion was 
adopted. 

THE ESTATE DUTY   (AMENDMENT) 
BILL, 1960 

THE DEPUTY MINISTER OF 
FINANCE (SHRIMATI TARKESHWARI 
SINHA): Mr. Deputy Chairman, I 
move:  

"That the Bill further to amend the Estate 
Duty Act, 1953 as passed by the Lok 
Sabha, be taken into consideration." 

As the House is aware, the Estate Duty 
(Amendment) Act, 1958, was passed by 
Parliament in September, 1958. During the 
course of the discussion of the Bill in this 
House, it was explained that after the Bill was 
passed steps would be taken to consult  the  
State  Governments with     a 


